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THE ODISHA UNIVERSITY OF TECHNOLOGY AND RESEARCH BILL, 2021

A ;
BILL

TO PROVIDE FOR THE ESTABLISHMENT AND INCORPORATION
OF AN UNITARY UNIVERSITY AT BHUBANESWAR BY THE'
NAME OF THE ODISHA UNIVERSITY OF TECHNOLOGY
AND RESEARCH AND FOR MATTERS
CONNECTED THEREWITH AND
INCIDENTAL THERETO.

BE it enacted by the Legislature of the State of Odisha in the Seventy
second Year of the Republic of India as follows :-

CHAPTER|
PRELIMINARY

Short title, 1. (7) This Act may be called the Odisha University of Technology

extentand  4nq Research Bill, 2021,
commence-

ment.

(21t shall extend to the geographical areas of the College of
Engineering and Technology, Bhubaneswar and such other areas within
Bhubaneswar as the State Government may notify.

(It shall come into force on such date as the State
Government may, by notification, appoint.



Definitions.

2
2. In this Act, unless the context otherwise requires,—

(@) “Academic Council” means the Academic Councjl of the
University;_

(b) “alumni” means former students of Collége of Engineering
~ and Technology, Bhubaneswar:

(c) “appointed date” means the date appointed under
subsection (1) of section 3;

(d) “Board” means the Board of Management of the University;

(e) “Board of Studies” means the Board of Studies of the
University;

(N “BPUT” means Biju Patnaik University of Technology
established under the BPUT Act;

(@) “BPUT Act” means Biju Patnaik University of Téchnology
Act, 2002;

(h) “Chancellor” means the Chancellor of the University;

(i) “College” means the College of Engineerihg and
" Technology at Bhubaneswar which is owned and controlled
by the State Government; :

() “Council” means the -All I'ndia Council for Technical
Education established under the provisions of the All India
Council for Technical Education Act, 1987:

(k) “department” means teaching unit of the University in different
subjects consisting of teaching and non-teaching staff and

undergraduate and post-graduate students including
research scholars;

() “employee” means every person in the whole-time
employment of the University;

(m) “Government” means the Government of Odisha:

(n) “hdstel” means a unit of residence for students of the
University controlled or recognized by the University;

(0) “other Universities” means the Universities established under
an QOdisha Act, or the Universities of State or Union of India
and that of Foreign Countries:

(p) “prescribed” means prescribed by Statutes, Regulations or
Rules of the University;
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(q) “School” means a school of studies, special centers and
specialized laboratories as may be specified in the Statutes;

(r) “section” means a section of this Act;
(s) “State” means the State of Odisha;

() “Statutes”, “Regulations” and “Rules” means respectively the
Statutes, Regulations and Rules of the University made
under this Act; '

(u) “teacher” means a Professor, Associate Professor,
Assistant Professor, Workshop Superintendent or such
other persons imparting instruction or conducting or
supervising research either in the schools or in the
departments of the University;

(v) “University Grants Commission” means the University Grants
Commission constituted under the University Grants

Commission Act, 1956; bl
(w) “University” means the Odisha University of Technology
and Research established and incorporated as a University
= under this Act; and
[ N )
.,;;// .&L O\ (x) “Vice-Chancellor” means the Vice-Chancellor of the
[of E i ) University.
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\\' M THE UNIVERSITY
, Establish-. 3. (1) With effect from such date as the State Government
i:‘;;‘t ?:[:dt- may by notification, appoint in this behalf, there shall be established
neoPore in the State of Odisha a non-affiliating Unitary University at
University. Bhubaneswar by the name of the “Odisha University of Technology
e and Research”.
(2) The University shall be a body corporate by the -*
aforesaicl name having perpetual succession and common seal with 5
- 77/ powers, subject to the provision of this Act, to acquire, hold and
/j\'}’\ dispose of property, both movable and immovable, and to contract,-
%7 o S and shalll by the said name sue and be sued. -
Y oM
A ; ;
,&\s"{ o (3 The headquarters of the University shall be at
\\\ o .
\(\\@J?ﬁ*“ Bhubarneswar in Khurda district of Odisha.
R
qa"f" (4 The jurisdiction of the University shall extend over all
’sﬂﬁ that is presently comprised of the College of Engineering and

Technology, Bhubaneswar.

Effect of 4. (1) On and from the appointed date —

establishment

of the (a) The control and management of the College which is with I
University. the Government together with the control and .

management of all properties and assets pertaining
thereto, shall stand transferred to, and vest in, the
University;




(b) all properties and assets pertaining to the said College
whether acquired or created out of grant from the

(c

)

Government or BPUT or otherwise including any cash
balance held by the College or on their account,
whether in deposit with any Bank or otherwise, shall
stand transferred to, and vest in, the University;

save as providéd in this section, all rights powers and
privileges, duties, debts, liabilities and obligations of the
said College, contractual or otherwise, arising or accrued
or incurred in relation to the affairs of the College, shall
stand transferred to, and vest in, the Uruversdy,

(d) any doubt or difference in regard to transfer of any asset

(e

—

.or liability under foregoing clauses shall be referred to the

Government, whose decision thereon shall be final:

every employee other than teachers, duly appointed in
connection with the affairs of the College and serving the
College as such immediately before the appointed date,
shall hold his office or service in the University by the
same tenure, at the same remuneration and upon the
same terms and conditions and with the same rights -
and privileges as to pension, leave, gratuity, provident
fund and other matters as he would have held if this Act

had not been enacted, and shall continue to do so unless

and untl his employment under the University is
terminated or until such tenure, remuneration and terms
and conditions are duly altered by the Statutes:

Provided that the _tenure, remuneration and terms and corditions of

services of any such person shall not be altered to his disadvantage
without the previous approval of the Government.

(2) The properties, assets and rights transferred to the University

by virtue of sub-section (1), shall continue to be utilized for the purposes
for which they were being utilized or were intended to be utilized
immediately before the appointed date.

,),“V

(3) Notwithstanding anything contained in the BPUT Act and the
V\Statutes made thereunder,-
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" retirement benefits or other

the

ceases to be the constituent college of the BPUT and the

(a) the college shall, with effect from appointed date,

College so ceased shall stand transferred to the University;

(b) any student of the College who, immediately prior to the
appointed date, was studying for any examination of the BPUT
shall continue his studies as a student of the University and
be permitted to complete his course in preparation therefor

and be admitted to the examination of the University; and

(c) for the students referred to in clause (b), the Univers_ity
the

academic

shall make arrangement for conferment of

corresponding degree, diploma and other

distinction on the basis of the result of such examination.

(4) Every teacher serving in the College as such immediately
before the appointed date shall, unless within a period of ninety days
from the appointed date or within such further period as the Government
may' specify, - give notice in writing to the University of his intention not
of the of the

and shall hold his post by the same tenure and upon the

to become an employee University, become teacher

University
same terms and conditions of service and with the same rights as fo

matters as he would have held if this Act

had not been enacted until his tenure, remuneration or other terms and .

conditions of service are duly altered in accordance with this Act or

Statutes made thereunder:

Provided that the other terms and
conditions of service including pension,
the

disadvantage without previous approval of the Government:

tenure, remuneration and

be an employee of University shall not  be altered to his

Provided further that, if any, teacher is not wiling to serve under
the University, he shall have option to retire or to be retrenched from the

service:

Provided also that the service of the teachers who are serving in the
College as such immediately before the appointed date, shall, til the
expiry of the period allowed for exercising the option, be treated as on

deputation without any deputation allowance.

if any, of a teacher who opt to
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Objects of the
University,
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5. The objects of the University shall be —

() to promote education, research ang training in
engineering and technology, including information
technology and its application, architecture, planning,
management ‘and applied sciences for the advancement of
knowledge and for the betterment of society;

(i) to improve the quality of education, research and
training in the field of engineering and technology,
including information technoiogy and its application,
architecture, planning, management and applied sciences
for the advancement of knowledge and for the betterment of
society;

(i) to proevide facilities and opportunities for graduate
and post-graduate education, Ph.D. and research in the
field of engineering and technology, inchjding information
technology and its application, architecture, planning,
management and applied sciences and by instruction,
training, research, development and extension and by
such other means as the University may deem fit;

(iv) to devise and implement programmes of education in
the field of engineering and technology, including
information technology and its application, architecture,
planning, management and applied sciences that are

relevant to the changing needs of s’ociety;,

(v) to serve as a centre for fostering co-operation and
interaction between the academic and research community
on the one hand and industry on the other;

(vi) to organize exchange programmes with other
institutions of repute in India and abroad with a view to
keeping abreast of the latest developments in relevant
areas of teaching and research; 4

(vi) to create and administer a -research fund for
supporting and facilitating research initiatives and projects
of faculty members and students;

(viii) to define an enabling framework for researchers to
obtain sponscrships for research projects and which
makes the participating researchers responsible for the
successtful implementation of the project;

(ix) to identify and establish linkages including MOUs for
long term relationships with national and international
research organizations for widening the scope of research

. Opportunities and funding options available to the teachers

and students of the University;
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Powers
and
Functions
of the
University.

 (x) to identify and establish linkages including MOU s for
long term relationships with industry bodies and individual
companies for creating opportunities for teachers and
students of the University to involve themselves in real life
research projects and obtaining sponsorships;

(xi) to utilize Institutional resources for industrial
manpower training;

(xii) to provide assistance for improving employability
including entrepreneurial training, specialized skilled
training in soft skill requirement by industries; and

(xiii) to undertake such other activities as may be required
to fulfill and furtherance of the above objectives.

6. Subject to such o}ders, rules, regulations, guidelines and
directions, as may be issued from time to time, by the Central Government,
Government of Odisha or the Council under the provisions of the All India
Council for Technical Education Act, 1987, the University shall have the
following powers and functions, namely :—

@

(ii)

to establish and maintain Departments in the field of
engineering and technology, including information
technology  and its application, architecture, planning,
management and applied sciences on regular or part time
basis;

to provide for instruction and training in such branches of
learning as are in keeping with the objects of the University
and to make provision for research and for the advancement
and dissemination of knowledge ;

{iii) to institute degrees, titles, diplomas and other academic ;

distinctions;

(iv) to grant, subject to such conditions as the University may

determine, diplomas or certificates and confer degrees and
other academic distinctions on the basis of examinations,
evaluation or any other method of assessment, on deserving
persons; ‘

(v) to confer honorary degrees, or other distinctions on

distinguished persons in accordance with the conditions to be
prescribed by the Statutes;

(vi) to withdraw or cancel degrees, titles, diplomas, certificates or

other distinctions under such conditions as may be prescribed
by the Statutes;

52 of 1987.
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industries and other employers:

(viii) to provide common forum for interaction between research
institutions, industries and other Universities to. ensure
transfer of technology from research institutions to
industries and to prepare the students of the University for
using and disseminating innovative technology:

(ix) to act in furtherance of the entrepreneurial skills and
abilities among students :

(x) to assess the needs of the State and the Country in terms
of subjects, fields of Specialization, level of education and
training of technical manpower both on short-term and
long- term basis and to introduce or encourage
introduction of innovative training programmes and to re-
orient existing training programmes to meet such needs:

(xi) to make arrangements for promoting the health, general
welfare and moral well-being of students and take such
measures as would foster in them habits of hard work, self-
discipline and spirit of service to society; '

(xii) to fix the fees payable to the University and to demand and
receive such fees;

(xii) to hold and manage endowments and bursaries and
award fellowships, scholarships, studentships, medals and
prizes; .

(xiv) to institute, raise and brovide fun_ds Wherever necessary for
carrying out the functions of the University;

(xv) to co-operate with other Universities or institutions or
authorities or associations in such manner and for such
~ purposes as the Board may determine;

(xvi) to establish, maintain, manage and confer recognition to
hostels; :

(xvii) to co-ordinate, Supervise, regulate and control the teaching,
consultancy and conduct of research in the University to
the extent deemed necessary;

(xviii)to determine the Powers and duties of the officers and
other employees of the University other than those
provided in this Act:

(xix) to institute and establish Professorships, Associate
Professorship, Assistant Professorship and any other
teaching and research Posts required by the University
and to appoint persons to such posts; and

(%) to do all such acts and things as may be required in
furtherance of the objects of the University.
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University
shall be
open to all
classes
and
castes.

Authorities
of the
University.

Teachers
of the

. "\gniversity,

p.!

Officers
of the
University.

7. No person shall, on grounds only of religion, race, caste, sex,
descent, residence, language, political opinion or any of them, be ineligible
for, or discriminated against in respect of any employment or office under
the University or membership of any of the authorities of the University or
admission to any course of study or research in the University:

Provided that the University may in consonance with policy of the
Government, reserve seats for the members of the Backward Classes of
Citizens or Scheduled Castes or Scheduled Tribes or women or any other
category of persons, for the purpose of admission as students to any of the
courses of the University. -

CHAPTER Il

AUTHORITIES, OFFICERS AND CHANCELLOR
OF THE UNIVERSITY 7
8. The following shall be the authorities of the University, namely:—'
(@)
(b)
(c) The Board of studies;
(d)
C)

The Board of Management;

The Academic Council;

Finance Committee; and
Such other authorities as may be declared by the

Statutes to be the authorities of the University.
9. The following shall be the teachers of the University, namely:—

a) Professors;

—~ —~

Assistant Professors; and

)

b) Associate Professors or Workshop superintendent;

(c)

(d) Such other teachers as may be prescribed to be the

teachers of the University.

10. The following shall be the officers of the University, namely:—

a) The Vice-Chancellor;

b) The Registrar;

c¢) The Comptroller of Finance;

d) The Controller of Examinations;

e) The Dean of Students Welfare;

f) The Professor Training Placement;

(
(
(
(
(
(
(

g) The Librarian; and

(h) Such other officers as may be declared by the Statutes.




The
Chancellor.
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11. (7) The Governor of Odisha‘shall be the Chancellor of the

University.

(2) The Chancellor shall by virtue of his office be the Head ofthe
University and shall when present, preside over the convocations of the
University convened for the purpose of conferring degrees or for any other
purpose,

(3) Every proposal for conferment of an honorary degr'ee shall be
subject to confirmation by the Chancellor.

(4) The Chancellor shall decide all disputes with regard to the
election or nomination of members of the authorities of the University and
such other matters as may be referred to him and his decision shall be final.

(5) The Chancellor shall have the right, —

. (a) to make an inspection or cause an inspection, to be
made by such person or persons as he.may direct, of
the University, its buildings, laboratories, workshops
and equipment and Departments or schools of the
University and of any examination, teaching or other work
conducted or done by the University; and

(b) to make an enquiry or cause an enquiry to be made, in
like manner, in respect of any matter connected with the
University, and in every such case, he shall give notice to
the Vice-Chancellor of the University to make an
inspection or enquiry or to cause an inspection or enquiry
to be made and the University shall be entitled to be
represented thereat: ‘ '

Provided that the person entrusted with such enquiry or inspection by
the Vice-Chancellor shall not be below the rank of Registrar.

Chancellor within the period fixed by him under sub-section (6).

(8)If the concerned authority or authorities of the University or
the Vice-Chancellor, as the case may be, fails to comply with the direction

Mmeasures or pass such order as he deems proper.




The Vice-

Chancellor.
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(9) The Chancellor shall be competent to issue directions or
instructions consistent with the provisions of this Act, Statutes, Regulations
or Rules on any matter connected with the University when any authority or

Vice-Chancellor fails to act in accordance with the provisions of the Act,

Statutes, Regulations or Rules.

(10) The Chancellor may direct or instruct in writing to annul any
proceeding of the Board of Management, Academic Council or any other
authority which is not in conformity with this Act, Statutes, Regulations, Rules
or the directions issued under sub-section (9):

Provided that before making ‘any such order he shall call upon the
authority concerned to show cause as to why such an order shall not be

made and if any cause is shown within a reasonable time, he shall, after

giving an opportunity of hearing as deemed proper, consider the same.

12. (1) The Vice-Chancellor shall be appointed by the Chancellor from
among technical education experts from out of a panel of three names,
recommended by a Committee appointed by him, who are not members of
the Committee :

Provided that the first Vice-Chancellor shall be appointed by the
Chancellor from a panel of three names recommended by the Government.

(2) The Committee referred to in sub-section (1) shall consist of
three members of whom one shall be nominated by the University Grants
Commission, one shall be elected by the Board and the remaining member
shall be nominated by the Government, and the Chancellor shall appoint one
of the members to be the Chairman of the Committee:

Provided that no person shall be eligible to be a member of the
Committee if he is a member of any of the authorities of the University or an
employee of the University.

(3) The Committee shall make the required recommendation within
a period of three months from the date of its appointment, failing which, another
such Committee shall be appointed by the Chancellor to make the required

recommendation to the Chancellor, who shall appoint a Vice-Chancellor -

accordingly.

(4) No person who has completed sixty-five years of age shall be
eligible to hold the office of the Vice-Chancellor.

(5) The Vice-Chancellor shall hold office for a term of four years
from the date on which he enters upon his office and shall be eligible for
reappointment by the Chancellor for another term or till he attains the age of
sixty-five, whichever is earlier, without following the procedure specified in
sub-section (1).

(6) The remuneration payable to and other conditions of service
of the Vice-Chancellor shall be determined by the Chancellor:;
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Provided that the remuneration and other conditions of service shall
not be varied to the disadvantage of the Vice-Chancellor during his tenure

as such. :
PowerSfaﬂd ' 13. (7) The Vice-Chancellor shall be the principal academic and
gfct':_so executive officer of the University and all other officers of the University

Chancellor. shall be subject to general supervision and control of the Vice-Chancellor.

(2) The Vice-Chancellor shall be the Chairman of the Board
and the Academic Council and shall be entitled to be present at, and to

entitled to vote thereat unless he is a member of the authority concerned.

l 3 (3) It shall be the duty of the Vice-Chancellor to ensure that the
i provisions of this Act, the Statutes, Regulations and Rules are observed
(Il and he shall have all the powers as necessary for this purpose.

(4) The Vice-Chancellor shall have the right of visiting and
inspecting schools and Departments of the University.

‘f‘f : (5) If the Vice-Chancellor is of the opinion that any order or
decision which is required to be passed or made by any authority of the
University is necessary to be passed or made immediately and it is not
practicable to convene a meeting of the said authority for that purpose, he
may pass such order or take such decision as he deems proper and place
the matter before the said authority at its next meeting for ratification, and
where the authority differs from the Vice-Chancellor, the matter shall be
referred to the Chancellor whose decision thereon shall be final and
conclusive. . |

i (6) Subject to the provisions of this Act, Statutes, Regulations
and Rules the Vice-Chancellor shall have the power, — '

(a) to make appointment to posts below the rank of
| 4 Assistant'Registrar and of non-teaching employees

\ “;7',\ ~ or to such posts as may be prescribed and specify
}_' their duties: : :
w

(b) to suspend, dismiss or otherwise punish anyemployee
of the University below the rank of Assistant Registrar
including non-teaching employees; and

(c) to take disciplinary action against students of the
University:

I ' ('9/ Provided that he may delegate any of the powers under this sub-

' X ,\.‘)\ section to the Registrar except the power to dismiss any employee who has
- o« been dppointed by the Vice-Chancellor.

Q[‘f 0))

® (7) The Vice-Chancellor shall have the power to convene

v : : :
\“‘\0“\ e meetings of the Board or the Academic Council or any other authority of

V' W \'ﬂ‘i-’\ the University.

address, any meeting of any authority of the University, but shall not be -

1
|
|
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(8) It shall be the duty of the Vice-Chancellor to ensure that the
proceedings of the University are carried on in accordance with the
provisions of this Act, Statutes, Regulations and Rules, and where the Vice-

. Chancellor is of the opinion that any proceeding or order of an authority of

3 the University is violative of any provision of this Act, Statutes, Regulations
or Rules he may, by an order in writing, stay the operation of such
proceeding or order and send a report and.make a reference to the
Chancellor for a final decision in accordance with the provisions of sub-
section (4) of section 11.

(9) The Vice-Chancellor shall exercise such other powers and
perform such other functions as may be prescribed in the Statute.

(10) In the event of absence of the Vice-Chancellor from the
headquarters or during his inability to act due to reasons like iliness, the
Chancellor may make such arrangement for performance of the duties of
the Vice-Chancellor as he may deem fit.

(11) In the event of the occurrence of vacancy in the office of the
Vice-Chancellor by reason of death, resignation or otherwise, the Chancellor
may appoint any Professor of University based on seniority to act as
Vice-Chancellor until a regular appointment of Vice-Chancellor is made in
accordance with the provisions of section 12 :

Provided that the period of such interim arrangement shall not
exceed six months. '

The 14. (1) The Registrar shall be a whole time officer of the University
Registrar.  and shall be appointed by the Board from among a panel containing three
names of officers, not below the rank of Joint Secretary to Government
belonging to the Odisha Administrative Service cadre furnished by the
Government for such period and on such terms and conditions as may be
prescribed by Statutes.
(2) The Registrar shall be responsible for, —

(a) the custody of the records and the common seal of the
University;

%St.’@' TV\' (b) maintaining a permanent record of the academic
" e performance of students of the University including the
7 t_\_;a-.'fﬂ L cq@f"® courses taken, grades obtained, degrees awarded, prizes
PRCCALBIRT L or other distinctions won and any other items pertaining to
';ﬁ\‘ﬁ’“‘ : the academic performance of the students ; and

(c) execute all contracts on behalf of the University.

, (3) The Registrar shall exercise such other powers and perform
such other duties as may be imposed on him by Statutes.

(4) All suits and other legal proceedings by or against the
University shall be instituted by or against the Registrar.

Th ;
Co?nptroller 15.(7) The Comptroller of Finance shall be a whole time officer of the

of Finance.  University and shallbe appointed by the Board from among a panel of three officars not







